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DATE OF ORDER: 7.5.2012

In the matter of

Application for grant of inter-State trading licence to Patel Energy
Resources Limited, Mumba.
And in the matter of

Patel Energy Resources Limited, Mumbai Applicant

The applicant, Patel Energy Resources Limited, a company
registered under the Companies Act, 1956 (1 of 1956) has made the present
application under sub-section (1) of Section 15 of the Electricity Act, 2003 (36
of 2003) (the Act) for grant of Category IV licence for inter-State trading in

electricity in whole of India.

2. The applicant in its affidavit dated 27.4.2012 has sought the permission of

the Commission to withdraw the present petition due to technical reasons
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and file fresh application in this regard.

3. The prayer of the applicant is accepted. Accordingly, petition No.

219/TDL/2011 is disposed of as withdrawn.
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